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CESTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH @
Ch XNo0.452/1991
Lucknow, this 19th day of February, 20031

Hon'ble Mr. Rafiquddin, JM
Hon’ble Mr. M.P. Singh, AM

Hanoj Kumar Tiwari
$/419, Hata Surat Singh
Chaupatiysn, Lucknow ‘ .o Applicant

(Bone present for the applicant)
Vergus
Union of India, through

l. Secretary
8cientific Regsearch, New Delhi
2. Chairman, Technology Application Dn.
CPTIRI, Chinhat Dewa Road, Lucknow
3. Controller, CFTRI, Lucknow
4. Jt. Secretary(Admn.) |
C8IR, New Delhi .« Respondents

(Mr. A.K. Chaturvedi, Advocate)
ORDER(oral)

8y Mr. M.P. Singh

The sppiicent hes approache® this Trivunal for
issuing Qirections to the :rémden-ts O trezt him
es still cumtinﬁinclln ssrvice and to set aside the
termination of services of the applicant. The applicant
inter alia kaxx has pleaded‘that termination order
has been passed without a££ording opportunity of being
heard and also without follqwing the provisiong of
Industrial Disputes Act or' Contract Labour (Regulation
and Abolition) Act, 1970. Since the applicant claims
verdict in his favour on the basis of Industrial Disgputes
Act, this Tribunal has no jurisdiction to decide any
industrial dispute., It is obvious that the OA is not
maintainable before this Tribunal and the same is digmissed
as not maintuzinable. It ig however open to the applicant
to approach the appropriate forum for redressal of his

gcievance. No order as to costsg,

| e
W T

/gev/



